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O R D E R 

 

PER WASEEM AHMED, ACCOUNTANT MEMBER: 
 

The present appeal has been instituted by the assessee against 

the order of the Ld. CIT(A) passes u/s 250 of the Act dt. 30.06.2025 for 

the AY 2018-19.  

2. At the outset, we note that there is a delay of 30 days in filing the 

present appeal before the Tribunal. Considering that the delay is 

marginal in nature and no mala fides or deliberate latches can be 

attributed to the assessee. Moreover, the ld. DR considering the length 

of the delay in filing the appeal by the assessee raised no objection, if 

the same is condoned. Keeping in view the settled principles that 
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substantial justice should prevail over technical considerations, we 

condone the delay of 30 days and admit the appeal for adjudication. 

3. On merits, we observe that during the appellate proceedings, the 

assessee had filed a detailed written submission along with reconciliation 

statements before the Ld. CIT(A) vide letter dated 30.06.2025. The said 

submissions and reconciliation are placed at pages 28 to 43 and 60 of 

the paper books. The assessee had specifically explained the difference 

of ₹71,00,000 between the receipts as reflected in Form 26AS and the 

payments made to the JV constituent and had furnished documentary 

evidence in support of its contention that no income had accrued to it. 

3.1 However, from a perusal of the impugned order, it appears that 

the Ld. CIT(A) has not dealt with or adjudicated upon the detailed 

reconciliation and evidence placed on record. The order has been passed 

without adequately appreciating the factual submissions and supporting 

documents filed by the assessee and, in our considered view, the same 

appears to have been passed in haste. 

3.2 In the interest of justice and fair play, we deem it appropriate to 

set aside the impugned order of the Ld. CIT(A) on the issues raised in 

the grounds of appeal and restore the matter to the file of the Assessing 

Officer for fresh adjudication. The AO shall examine the reconciliation 

statement and other evidence placed at pages 28 to 43 and 60 of the 

paper books, along with any further material that the assessee may file 

and shall decide the issue afresh in accordance with law after affording 

reasonable opportunity of being heard to the assessee. The assessee is 

directed to extend full cooperation and furnish requisite details as may 

be called for by the AO. 
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4. In the result, the appeal of the assessee is allowed for statistical 

purposes. 

Order pronounced in court on 24th  day of February, 2026    

 

   Sd/-                                                                       Sd/- 

(KESHAV DUBEY)                 (WASEEM AHMED) 
   Judicial Member                          Accountant Member 
 
Bangalore  
Dated,  24th  February, 2026  
 
/ vms / 
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